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IN THE CENTPAL ADMINIZITPAT IVE TRIE UNal, JTAIPJR 2ENZH,JAIPUR.

Date of Decision: ’2.7;[2"[7,0'00
T

Yusuaf ali s/ Late Shirdi Aldar ali /0 village & Post Sarola
via Simliya, T=hsil Digod, Distt .Kota.
oo APPlicént
v/s
1. Union of India through Secretary, Deptt.of Posts,

Ministry of Communications, New Delhi.

2. Post Master Gen=ral pajaschan Southern Region, Ajmer.
3. SSr.3updt .of Post 0Nffices, &hka Postal Division, Kota.
‘ 4. Asstt .Supdt Jof Post Offices, Fota wWest Sub Divisin,
C
Kota.

«++ Respondents

CORAM:
HIN'BRLE MR .3 JVAGARVAL, JIDICTIAL MEMBER
HON'RLE MR N .2 MNMAWAN I, ADMIGISTRAT IVe MalMZER
For he Applicant «es Mr.C.B.Sharma
For the ResSponients «.. Mr.Hemant Gupta, Dproxy

counsel for Mr.MwRafiq
ORDE K

PLR N HON'ZLE FR .3 WCGASARWAL JTUIOLJMEMIER
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In this QA £iked u/s 19 of the Administrat ive Tribunak

¥

Act, the applicinkt makes a prayer to guash and set aside the

letters daked 17.2.99 and 22.2.93 and o direct the re3pondents

to allow the aponlicant on the post of EDMZ Sardla in view of
)

b

letter dakted 5.11.98 and ©o issue the ordsr of apolntment in

favour of the applicant.

2. In brisf, caze of the applicant is that/ father of ke

was holding the post of EDM2 Sarcla f£o
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he was expired om 4.12.78 while on duty. The applicint and
his mother reguestsd to the rezpandants for @ providing
appointment on compassion@ts groands. It 1 stated that

respondent HolW? orderad appointment of the applicant vide
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to aponint the 2pplicant on compiss icnate grounds and it is

person depriving the applicant from Wis lszgitimate richt.

nrther st2ted that dus to the death of his father
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licant was hade 2 richt to be appcintad on compass ionate

grounds as +%her:z is no family membker in gainful employment

3

to maintain the indicewnt family afker the death of his facher.
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Tt is stated that sgzdm achion of the respaondsntz. 15 arbii
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tution and the preepondsnts did not Aisclaose any

reason denying the sppceincicent tothe applicant whidh was

applicant applis=d for thve appointment on the po3t of EDMS
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garnla aftzr the death of his father on 2omp2as isnat
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EDMZ Sarola con

On 1.1.97 it was

rarnija w,/> Late
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applicat ion for empl
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pas: the follcwing

"The wideoyw of
She =uplains?
this

forwarded to the PM3 Ajmer. On 2.5 .98,

Milones Duit, EBM3

CONpe 33

Ajmer,

cams Lo Foca o tour,

Shei a¥bar All mer her and submitted an

cuvmant of th
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ionate grounds and

ordsr on the application -

mzt me in the I.Q.
submitted

the late offizicl
i red

amstancoes and

spondent Noo3 forwvardsd the ordeyr of
Mo.2, made aon ths applization, o respondernt Wo.d.
ak marls-shesic of J2l2ss-~vIil tendesr=d by

ification w33 found incorirsckt as

licant was showirg t©
=)

which was

2 marits-chzet shoy inc hinse 1£ passed in Cless-viII in the
vear 1997-23, which was f£ound &2 Se genuipz. The applicant
thersafter vas provisionslly engagsd az EDMI Sarcla on
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applicant was

recoondents was

and
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rightly dizencagsd on 22 .2.99 and

cwate groands

refused by the C2PM3, Jaipur.

~le Relacat ion Jowmittee (SRS, £or

cond it iong £or appolntrent

we 2R2 Jid not
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now again £o applv for apoointment underthe

2PM3, Jalipur, £ o
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the mariss-shesi of Zla
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gouaght: £or.

izzusd by this

"Meanwhile, the respondents -re divected that no
incumbant W2 agoointed on reg1larbasiz on the post
which was held by the acclicant, if already not
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post of EDMZ Zzrola for the last 30 years. It 15@150 an

. admitted faot that the applicant is son of the deceazed BDIC.

father, thers was nobady in dainful emplovment Lo look after

the family of the desesased EDMZ. It is also not dizputed that

father cn the posc of EDMC Sarvols hut it sposars that the CRI
did not approve the o3s: o0f the applicant kecause at that time
the applicont did not prove £o hsve passed Clsss-vVIII.

o

It i mads c~lear %y thz apolicant that now he he
Class~VIII in the year 1997-92 and on verification tre
marks=shest £iled by the applicint was £ound genuine. In the
b reply thez respondents have admicted the fact that it is ogen
0 the app!icant ncw £o again apply for appdintient ander
relavation of recruichent rules alongwith the marks-sheet of

Class-vIII passed.tc the CPM3, ERajasthan, Jeipur, to reconsider

7. In view of abave 2all, we 2llow this g& with the
direction tn the anclizant £0o sulmit an apgplication £or
appointment an compass lonats grounds ©o Flre Zhizf PoSt Maszter

General, Rajasthan, Jaipur, vithina month from the date of
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Qirele pelaxati-n Comnitkss, who Shall reviey the csse of the

consideration of appointmern: on compassionate

m
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gqrounds looling t2 the indigent circumsStance £ the applicant
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applicane found fit
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within s wo months and if ¢he o2ase =
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for appeointment on compass ionate grounds, the orde £

(N P NAWANI) : (3 JKACAPWAL)
MEMBET (A) MEM3ER (J)




